
Railways to build washroom in engines on loco pilots’ 
request 
https://www.livemint.com/news/india/railways-to-build-washroom-in-engines-on-loco-
pilots-request-11663531703677.html 
The Indian Railways has decided to construct urinals in the engine units of locomotives 
after more than 10,000 train pilots have asked the national transporter for them at the 
earliest. In an internal survey conducted last month, the loco pilots unanimously 
recommended that the national transporter should construct urinals in the engines as 
these loco pilots, in an emergency, are forced to leave the locomotives to answer 
nature’s call in the open. 
 
The survey was done after female pilots raised objections to their difficulties in 
performing their duty without a toilet inside the locomotives. “A survey was conducted 
over all zonal railways last month, in which 10,191 loco pilots participated. The pilot 
unanimously recommended provision of urinals in the locomotives," a Railways official 
said, adding that 382 women pilots had participated in the survey. 
 
The Indian Railways has over 1,000 women pilots. 
 
The pilots, even quoting safety concerns, had expressed discomfort in performing duty 
without the provision of a toilet for them. 
 
The National Human Rights Commission (NHRC), on 25 April 2016, ordered the 
Railway Board to install toilets and air conditioners in all locomotives, to which the board 
had agreed. 
 
To assure NHRC, the Indian Railways also installed water closets in 97 engines as pilot 
projects, and officials said that Railways will now be finalizing one of the designs from 
these 97 water closets. 
 
Female Members of the All India Loco Running Staff Association (AILRSA) said that 
women loco pilots avoided taking their duty and preferred desk jobs due to the absence 
of toilets, especially during the winter season. 
 
“Issues occur more during winters as women pilots have no washrooms available and 
are forced to rush to the washrooms in the coaches when the train reaches a station. 
Fearing such issues, women pilots prefer taking a desk job during extreme winters," a 
loco pilot said, adding that she was happy that the national transporter was finally 
constructing urinals. 
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Railways likely to build loos for loco pilots 
https://www.hindustantimes.com/india-news/railways-likely-to-build-loos-for-loco-pilots-
101663525220508-amp.html 
The Indian Railways is planning to install water closets in locos after it was 
recommended by more than 10,000 loco pilots in an internal survey conducted last 
month, official privy to developments said. 
 
 
The loco pilots unanimously recommended that the national transporter should 
construct water closets in the engines as these loco pilots, in an emergency, are forced 
to leave the loco. The survey was done after female pilots raised objections to their 
difficulties in performing their duty in the absence of a water closet inside the loco. 
 
“A survey was conducted of all zonal railways last month, in which 10,191 loco pilots 
participated. The pilot unanimously recommended provision of water closets in the 
locomotives,” a Railways official said, adding that 382 women pilots had participated in 
the survey. 
 
The National Human Rights Commission (NHRC) on April 25, 2016, ordered the 
Railway Board to install water closets and air conditioners in all locomotives, to which 
the board had agreed. 
 
To assure NHRC, the IR installed water closets in 97 engines as pilot projects, and 
officials said that Railways will now be finalising one of the designs from these 97 water 
closets. 
 
IR has over 1000 women pilots. The pilots, even quoting safety concerns, had 
expressed discomfort in performing duty without the provision of a water closets for 
them. 
 
Female members of the All India Loco Running Staff Association (AILRSA) told HT that 
women loco pilots avoided taking their duty and preferred desk jobs due to the absence 
of water closets, especially during the winter season. 
 
“Issues occur more during winters as women pilots have no washrooms available and 
are forced to rush to the washrooms in the coaches when the train reaches a station. 
Fearing such issues, women pilots prefer taking a desk job during extreme winters,” a 
loco pilot told HT, adding that she was happy that the national transporter was finally 
constructing toilets. 
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De-notified tribes still face existential crisis 
https://www.dailypioneer.com/2022/columnists/de-notified-tribes-still-face-existential-
crisis.html 
In colonial India, through the Criminal Tribes Act of 1871, around 200 tribal communities 
across India were notified by the colonial government as “criminal” tribes, “addicted to 
the systematic conduct of non-bailable offences.” Under this Act, the State visited a 
range of discrimination, stigmatization, and oppression on these communities. The 
designation of “Criminal Tribes” exacerbated their social and economic marginalisation 
at a time when their way of life and traditional occupations had come under threat with 
the spread of modern technology and commercialisation of social relationships. 
 
Five years after British colonial rule in India ended, the Criminal Tribes Act was 
repealed (on August 31, 1952), and these communities were “de-notified”. Since then, 
these communities have observed August 31 as ‘Liberation Day’ or ‘Vimukti Diwas’. 
 
However, it is essential to note that repealing the Criminal Tribes Act has not been 
enough to stop the oppression and stigma faced by the Nomadic Tribes and De-Notified 
Tribes (NTDNTs). The year the Criminal Tribes Act was repealed by independent India 
saw the enactment of the Habitual Offenders Act by the Union Government, followed by 
versions of the same Act in various states. Authorities have routinely used these laws 
against NTDNTs. 
 
As a result, even after 75 years of India’s Independence and 70 years after their 
“liberation”, the NTDNT communities are still subjected to discrimination and are 
associated with criminality. As a result, the NTDNT communities cannot enjoy the 
fundamental rights enshrined in the Constitution. There have been innumerable cases 
in which the right to equality before the law (Article 14), the prohibition of discrimination 
on the grounds of religion, race, caste, sex or place of birth (Article 15), and the right to 
life and liberty (Article 21) of people belonging to the NTDNT communities have been 
disregarded. 
 
The socio-economic conditions of NTDNT communities also continue to be poor. They 
cannot access education, healthcare, livelihoods, housing, social security, participation 
in political processes and governance. In addition, members of these communities, 
including women, are subjected to harassment and violence. While several state 
Governments have established some welfare schemes, their limited purview, weak 
mandate and inconsistent implementation render them ineffective in easing the plight of 
NTDNTs. 
 
“There was no rehabilitation plan for us with the Government of India after we were 
freed from the settlements. The Government should have given us land for cultivation 
and to build our houses. We were allowed to live in forests without basic amenities,” 
said Sunita Bhosle, a member of the pardhi community and an activist based in Pune, 
Maharashtra, engaged with the cause for the last 25 years. She further stated that the 
socio-economic circumstances of 200 such communities across the country are still 
deplorable. “They cannot access jobs, housing, social security, healthcare, education, 
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or political involvement. Additionally, women from these communities experience 
assault and harassment. We still have to fight for our basic rights through protests and 
rallies even after 75 years of our country’s Independence,” she added. 
 
“We all identify with our country’s Independence Day on August 15, but we also 
celebrate August 31 as a liberation day for our communities. Apart from celebration 
functions, we hold awareness programmes and rallies to highlight our problems, give 
voice to concerns and press the Government to frame policies and allocate budgets for 
our rehabilitation, resettlement and livelihood restoration,” Sunita added. 
 
Arun Jadhav, a member of Grameen Vikas Kendra, says that the motive of celebrating 
August 31 as “liberation day” is to organise communities. Grameen Vikas Kendra works 
with banjara, pardhi, nandiwale and dabri gosawi communities in Ahmednagar, 
Maharashtra. 
 
Arun explained, “They discuss the identity issues they face daily in the absence of 
identity cards. They lack access to food security and other social security benefits 
because they do not own land. Their livelihoods, including their traditional occupations, 
are constantly under threat. Raj Kumar Bahot, an activist from Panipat, Haryana, said 
that most NTDNT residents in his district are from the sapera and bawariya 
communities, who primarily relied on the forest for their subsistence. 
 
“To make a living, the sapera community mostly gathered snakes, trained them to 
dance, and staged performances in different villages. However, they lost their jobs when 
the Government forbade such actions in the country,” said Raj Kumar. 
 
The bawariya community, which used to rear cattle in the forests, lost their livelihoods 
after the forests were heavily cut down, said Raj Kumar, adding that mostly they have 
turned into ragpickers now. 
 
“Both of these communities have become homeless. They are not permitted to settle 
anywhere. If they establish temporary settlements, they frequently receive notices from 
courts after cases are filed by powerful villagers,” he said. 
 
“The network of organisations are needed to unify our voices to fight for the rights and 
re-emphasise demands related to basic social security services, entitlements, land 
rights, rehabilitation and resettlement related issues, education of children, employment 
and livelihood restoration-related demands,” said Bajrang, who also heads Lokhita 
Samajik Vikas Sanstha in Maharashtra. 
 
He said that while much has been achieved for rights and access to entitlements in 
various parts of the country, more needs to be done to uplift all the NTDNT 
communities. 
 
“Against any criminal activity in any part of the country, we become easy targets of the 
police. We are often booked in fake cases, harassed, and tortured. The angrez (English 
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colonizers) have gone from our country, but the police in our country are our angrez 
now. In 2021-22 alone, I have documented six cases of custodial deaths in my district,” 
said Sunita Bhosle, who has also written a book titled “Vinchavacha Tel (The Oil of the 
Scorpion)”, highlighting the police harassment of members of the NTDNT communities 
in Maharashtra. 
 
Arun Jadhav said that the police in training centres still have training about dealing with 
NTDNT communities using the Habitual Offenders Act. 
 
“I have documented several cases of murder, rape, fake encounters and other abuses 
and harassment and submitted those before National Human Rights Commission.  
Therefore, we need to put up a hard struggle to safeguard our rights and ensure 
protection,” said Arun. 
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गɇगरेप के दोͪषयɉ को छोड़ना गलत: ǒबलͩकस कȧ आजादȣ Èयɉ Ǔछने, ǐरहाई 

कɇ ͧसल होने तक गुनहगारɉ के आसपास 4 पुͧल... 
https://www.bhaskar.com/db-original/news/why-should-the-freedom-of-bilkis-be-
snatched-away-4-policemen-should-be-kept-around-the-culprits-till-the-release-is-
canceled-130334132.html 

Èया गुनहगारɉ ने सच मɅ पæचाताप ͩकया है? ये सवाल है ǒबलͩकस केस मɅ 11 दोͪषयɉ को CBI 

कȧ एक ͪवशेष अदालत मɅ सजा सुनाने वाले पूव[ जज यूडी साãवी का। इन दोͪषयɉ को 15 
अगèत 2022 को ǐरहा ͩकया जा चुका है। जæन मना, ͧमठाइयां बांटȣ गɃ और अब दोषी मÛनतɅ 
पूरȣ करने गए हɇ। उधर ǒबलͩकस और अÛय गवाहɉ को डर के मारे छुपकर रहना पड़ रहा है। 
 

CBI कȧ चाज[शीट के मुताǒबक ये कोई आम केस नहȣं था। गɇगरेप के बाद ǒबलͩकस को खुद 
पुͧलस èटेशन आकर ͧशकायत दज[ करानी पड़ी। पुͧलस ने ǒबलͩकस को आरोͪपयɉ का नाम न 
लेने के ͧलए धमकाया, लेͩकन उÛहɉने आरोͪपयɉ का नाम बार-बार, हर बार ͧलया। इसके बाद 
पुͧलस ने ǒबलͩकस को 3 Ǒदन थाने मɅ रखा। 
 

घटनाèथल पर उनके घरवालɉ के शवɉ कȧ पहचान के ͧलए ǒबलͩकस कȧ जगह ͩकसी और को ले 
जाया गया, िजसने ͧशनाÉत नहȣं कȧ। 14 मɅ से 7 शव हȣ गायब हो गए। डॉÈटस[ ने लाशɉ और 
ǒबलͩकस से गɇगरेप कȧ जांच से जुड़े सɇपãस नहȣं ͧलए। शवɉ को जãदȣ सड़ाने के ͧलए नमक कȧ 
थैͧलयɉ के साथ दफनाया गया था। 
 

CPM नेता सुभाͪषनी अलȣ, सामािजक काय[कता[ Ǿपरेखा वमा[, रेवती लाल और तणृमूल कांĒेस कȧ 
नेता महुआ मोइğा ने गजुरात सरकार के इस आदेश को रɮद करवाने के ͧलए सुĤीम कोट[ मɅ 
याͬचका दाͨखल कȧ है। 
 

25 अगèत को त×कालȣन चीफ जिèटस एन वी रमना, जिèटस अजय रèतोगी और ͪवĐम नाथ 
कȧ बɅच ने इस पर नोǑटस जारȣ ͩकया और गुजरात सरकार से 2 हÝते के भीतर जवाब मांगा। 
इसके बाद 9 ͧसतंबर को कोट[ ने सुनवाई 3 हÝत ेके ͧलए टाल दȣ। 
 
 

ǒबलͩकस का केस लड़ने वालȣं एडवोकेट शोभा गुÜता बताती हɇ- एक ĤेÊनɅट लेडी अगर ͬगर जाए 
तो हम डर जाते हɇ, लेͩकन यहां तो उसने मãटȣपल रेप झेले। अपनी मां, दो बहनɉ का गɇगरेप 
होते देखा, ͩफर ह×या भी देखी। अपनी बÍची को मरते देखा। ǒबलͩकस के िजंदा रहने का मतलब 
वहां दैवीय दखल (ͫडवाइन इंटरवɅशन) का होना था। ǒबलͩकस को िजंदा रहना हȣ था। 
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पǑढ़ए एडवोकेट शोभा गुÜता स ेदैǓनक भाèकर कȧ ͪवशेष बातचीत... 
 

सवाल- ǒबलͩकस केस के 11 दोͪषयɉ कȧ ǐरहाई का इतना ͪवरोध Èयɉ? 

जवाब- माफȧ इतनी आसानी से ͧमलती नहȣं, िजतनी आसानी से इस केस मɅ ͧमल गई। ͩफर 
केस अगर रेयर ऑफ रेयरेèट हो, तो माफȧ का कोई Ēाउंड हȣ नहȣं बनता। ǒबलͩकस के केस मɅ 
तो रेयǐरटȣ का तूफान है। 5 महȣने कȧ ĤेÊनɅट ǒबलͩकस के साथ मãटȣपल गɇगरेप। मां, दो बहनɉ 
का गɇगरेप, उनकȧ ह×या। ढाई साल कȧ बेटȣ को उनके सामने प×थर पर पटककर मार Ǒदया। 
इसमɅ तो हरेक फैÈट रेयर है। 
 

मɇने सुना कमेटȣ के एक मɅबर ने कहा ͩक 14 साल पूरे हो चुके थे और इन दोͪषयɉ का जले मɅ 
åयवहार बहुत अÍछा था। इसͧलए इÛहɅ ǐरहा कर Ǒदया गया। माफȧ कȧ अपील के ͧलए ये दोनɉ 
ͧमǓनमम Ēाउंड है। कमटेȣ मɅबर को पता नहȣं Èयɉ लगा ͩक ये ͧमǓनमम हȣ मैिÈसमम है। 
ǐरहाई से पहले एक इàपैÈट ǐरपोट[ बनती है। इसमɅ चार Ēाउंड का मूãयांकन होता है। 
 

पहला- Đाइम का नेचर Èया इस लायक है ͩक दोषी ǐरहा हɉ। 
 

दसूरा - सोसाइटȣ पर इनकȧ ǐरहाई का Èया असर होगा? 
 

तीसरा- पीͫड़त पर Èया असर होगा? 
 

चौथा- इनका जेल मɅ åयवहार कैसा था? 
 

हमने इस अससेमɅट ǐरपोट[ को पाने के ͧलए RTI डालȣ है। हमारȣ जहां तक पहंुच है, हमɅ तो इस 
ǐरपोट[ के बारे मɅ अब तक कोई जानकारȣ नहȣं ͧमलȣ। 
 

ǐरहाई के तीसरे आधार का मूãयांकन ǒबना पीͫड़त को नोǑटस भेजे तो हो हȣ नहȣं सकता। 
कानूनन ǒबलͩकस के पास एक नोǑटस आना चाǑहए था। ǒबलͩकस को तो तब पता चला, जब 
मीͫडया मɅ दोͪषयɉ के èवागत कȧ खबरɅ आɃ। 
 
 

सवाल- अपराध अगर इतना रेयर था तो ͩफर मौत कȧ सजा Èयɉ नहȣं ͧमलȣ? 

जवाब- हमने डेथ पेनãटȣ कȧ अपील कȧ थी। यह डेथ पेनãटȣ का ͧसपंल केस था। कोट[ अपराध 
के नेचर कȧ रेयǐरटȣ का मूãयांकन करने के बाद सजा तय करती है। Èया इस केस मɅ कोई भी 
तØय ऐसा था, िजस ेरेयर कȧ Įेणी से नीचे रखा जा सके। 
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हालांͩक कोट[ ने ͧलबरल रवैया अपनाते हुए आजीवन कारावास कȧ सजा दȣ। काश ͩक कोट[ कम 
से कम उस वÈत सजा के साथ यह ͧलखवा देती- आजीवन कारावास ǒबना ͩकसी माफȧ के। 
इससे तो ͩकसी को भी लगेगा ͩक इस तरह का अपराध करो और 14 साल के गोãडन नंबर को 
टच करो और बाहर आ जाओ। 
 

सवाल- उस वÈत आप लोगɉ ने इस सजा के ͨखलाफ अपील Èयɉ नहȣं कȧ? 

जवाब- ǒबलͩकस उस कोट[ के फैसले के ͨखलाफ जाकर मौत कȧ सजा कȧ अपील कर सकती थीं। 
इस पर हमने बहुत बात कȧ। वह लोग भी इस बहस का Ǒहèसा थे, जो ǒबलͩकस कȧ लगातार 
मदद कर रहे थे। हमने तय ͩकया ͩक ǒबलͩकस इतने साल स ेयहां से वहां भाग रहȣ हɇ। अब 
उÛहɅ थोड़ा सुकून ͧमलना चाǑहए, ताͩक वह नई िजंदगी शुǾ कर सकɅ । 
 

ǒबलͩकस को मदद करने वाले लोग जानते थे ͩक हर हÝते वह लगातार एक जगह से दसूरȣ 
जगह भाग रहȣ हɇ। उनका एंटȣ ͫडĤेशन का इलाज भी चल रहा है। सबने तय ͩकया ͩक चलो 
कम से कम दोषी अब पूरȣ िजंदगी जेल मɅ तो रहɅगे। अब ǒबलͩकस को अपनी िजदंगी आगे 
बढ़ानी चाǑहए और नॉम[ल जीवन मɅ लौटना चाǑहए। 
 

सवाल- केस मɅ थोड़ा पीछे जाएं, पुͧलस ने इस मामले मɅ 2002 मɅ हȣ Èलोजर ǐरपोट[ दे दȣ थी, 
तब आधार Èया थे? 

जवाब- दरअसल पुͧलस के पास दो कàÜलɅट आɃ थीं। एक के मुताǒबक दो जीप मɅ भरकर 20-

25 लोग हͬथयार लेकर गांव आए थे। जान बचाकर भागने मɅ गांव मɅ दो Ēुप बन गए। एक Ēुप 
कहȣं और चला गया और दसूरा Ēुप ǒबलͩकस के साथ जंगल मɅ आ गया। 
 

एक दसूरȣ कàÜलɅट जनरेट हुई, िजसमɅ कहा गया ͩक 500-600 लोग गांव मɅ आए और ͩफर यह 
सब हुआ। तो इन दोनɉ मɅ संदेह यह पैदा हुआ ͩक गांव मɅ इतनी संकरȣ गलȣ मɅ आͨखर 500-

600 लोग आए कैसे। इतनी भीड़ मɅ ǒबलͩकस ने लोगɉ को कैसे पहचान ͧलया। 
 

इÛहȣं दोनɉ आधार पर पुͧलस ने Èलोजर ǐरपोट[ मिजèĚेट को सɋप दȣ। मिजèĚेट ने भी ǒबना 
ǒबलͩकस को सूचना Ǒदए केस Èलोज कर Ǒदया। 
 
 

सवाल- केस दोबारा खुलने का आधार Èया बना? 

जवाब- देͨखए, जब Đाइम बहुत सीǐरयस होता है, तो वह खुद अपने फुट ͪĤटं छोड़ता जाता है। 
इस केस मɅ भी वहȣ हुआ। हमारे पास बहुत फैÈɪस थे। जो लोग ǒबलͩकस से ͧमले, उÛहɉने 
उनके बयान को बार-बार नोट ͩकया। ǒबलͩकस बार-बार जो बताती थीं, वह सब कुछ डॉÈयूमɅट मɅ 
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तÞदȣल हो गया। ǒबलͩकस बार-बार दोͪषयɉ के नाम ले रहȣ थीं। बयान मɅ बार-बार एक जैसी 
बातɅ दज[ होती गɃ। इसका पूरा पÈका डॉÈयूमɅट बन गया। 
 

ǒबलͩकस ने आरोͪपयɉ के नाम लेकर उन पर ǐरपोट[ दज[ कराई थी। उÛहɉने खुलकर अपराͬधयɉ 
के नाम ͧलए। उधर, पुͧलस ने Èलोजर ǐरपोट[ मɅ कहा ͩक आरोपी ͧमल नहȣं रहे, इसͧलए यह केस 
हम बंद करते हɇ। यह नहȣं कहा ͩक अपराध नहȣं हुआ, कहा ͩक आरोपी ͧमल नहȣं रहे। 
 

ǒबलͩकस को ǐरपोट[ Èलोज करने का कोई नोǑटस नहȣं Ǒदया गया। यह कानूनन गलत था। 
इसͧलए हमारे पास इस केस को खुलवाने का मजबूत आधार था। दसूरȣ तरफ ǒबलͩकस के 
बयान कई अथॉǐरटȣ के सामने दज[ हुए। घटना के बाद एक ͫडिèĚÈट कलेÈटर ǒबलͩकस के पास 
गई थीं। उÛहɉने केस स ेजड़ुे सारे फैÈट नोट कर ͧलए थे। 
 

वे ǒबलͩकस कȧ कहानी जानकर इतना ͫडèटब[ हुɃ ͩक उÛहɉने उसी वÈत हायर अथॉǐरटȣ को यह 
डॉÈयूमɅट फॉरवड[ कर Ǒदया। इसके अलावा NHRC, कई गैर सरकारȣ संगठन और सबसे अहम 
उस कɇ प मɅ दज[ बयान सबसे बड़ा सबूत बना, जहा ंघटना के बाद ǒबलͩकस को लाया गया था। 
हमारे पास फैÈट इतने मजबूत थे ͩक केस दोबारा खुलवाने मɅ Ïयादा ǑदÈकत नहȣं आई। 
 

सवाल- इस केस मɅ CBI कȧ एंĚȣ कैसे हुई? 

जवाब- हमारे पास फैÈɪस तो बहुत मजबूत थे। बस जǾरत एक ĥेश इÛÈवायरȣ कȧ थी। तो 
अब सवाल उठता है ͩक इÛÈवायरȣ कौन करे? वो तो नहȣं कर सकते, िजÛहɉने ये मामला Èलोज 
करा Ǒदया। गुजरात èटेट के जो वकȧल इस मामले मɅ शाͧमल थे, उÛहɉने भी कहा ͩक अगर केस 
CBI को सɋप दɅ तो ठȤक रहेगा। हम तो यहȣ चाहते थे। केस का CBI के पास जाना हȣ हमारȣ 
पहलȣ सफलता थी। 
 

CBI ने भी कमाल का काम ͩकया। 2003 मɅ सीबीआई इÛवेिèटगेशन का ऑड[र हो गया। CBI ने 
इतनी डीटेãड इÛÈवायरȣ कȧ थी ͩक वो वहां तक पहंुच गई, जहां पर शवɉ को Ǔछपा Ǒदया गया 
था। 
 
 

डॉÈटस[ ने गलत पोèटमॉट[म ǐरपोट[ बनाई। जबͩक शुǽआत मɅ जो फोटो िÈलक हुɃ, उसमɅ भी 
उन शवɉ के लोअर Èलॉथ नीचे थे। सेÈशुअल असॉãट साफ Ǒदख रहा था। डॉÈटर के ͧलए तो 
यह पहला काम होना चाǑहए ͩक चेक करɅ ͩक सेÈशुअल असॉãट हुआ या नहȣं। ǒबलͩकस ने 
अपने èटेटमɅट मɅ साफ कहा ͩक उस पर èटेटमɅट वापस लेने का दबाव बनाया गया। 
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पुͧलस भी दबाव बनाने वालɉ मɅ शाͧमल थी। मɇ यह नहȣं कहती ͩक पूरा ͧसèटम इसमɅ शाͧमल 
था, लेͩकन कुछ लोग तो इÛवॉãव थे हȣ। इसͧलए केस को गुजरात से बाहर ले जाने का मन 
हमने बना ͧलया था। मेरे Éयाल से CBI के हाथ मɅ यह केस जाना और गुजरात से बॉàबे 
हाईकोट[ मɅ यह केस Ěांसफर होना हमारȣ मेजर ͪवÈĚȣ थी। 
 

सवाल- अब यह केस कैसे आगे बढ़ेगा? 

जवाब- हमने ǒबलͩकस केस के सभी èटेकहोãडर से अपील कȧ है ͩक वह इस माफȧ योजना के 
तहत हुई ǐरहाई को चुनौती दɅ। सɅĚल गवन[मɅट, CBI इस ǐरहाई को चुनौती दे। अगर ऐसा नहȣं 
हुआ तो ǒबलͩकस को जाना पड़ेगा। हम एक बार इस ǐरहाई से जड़ुे सारे डॉÈयूमɅट इकɪठा कर 
लɅ, उसके बाद अगर कोई इस फैसले को चैलɅज नहȣं करता है तो ǒबलͩकस ͪपटȣशन डालɅगीं। 
 
 

सवाल- जब तक माफȧ वापस नहȣं होती, तब तक Èया ǒबलͩकस को सरु¢ा नहȣं ͧमलनी चाǑहए? 

जवाब- अभी पंजाब मɅ ͩकसी ने कहा ͩक ǒबलͩकस को यहां भेज दȣिजए, हम सुर¢ा दɅगे। कई 
लोग कह रहे हɇ ͩक उस ेसरु¢ा दे दो, लेͩकन मेरा सवाल है ͩक ǒबलͩकस कहȣं Èयɉ जाए? वह तो 
17-18 साल से एक से दसूरȣ जगह घूम हȣ रहȣ हɇ। ǒबलͩकस कȧ आजादȣ Èयɉ छȤनी जाए? 
 

ǒबलͩकस को ĤोटेÈशन देना है तो एक ͧसपंल सॉãयूशन है। जब तक गनुहगारɉ कȧ ǐरहाई 
कɇ ͧसल नहȣं होती, तब तक Èयɉ न उनके चारɉ तरफ 4-4 पुͧलस वाले खड़े कर Ǒदए जाएं। इसस े
वे लोग ǒबलͩकस को नुकसान नहȣं पहंुचा पाएंगे। ǒबलͩकस कȧ आजादȣ Èयɉ छȤनी जाए। ये 
अजीब है ͩक गुनहगार आजाद रहɅ, इसͧलए ǒबलͩकस कȧ आजादȣ छȤन लȣ जाए। 
 
 

ǒबलͩकस बानो केस से जुड़ी ये तीन एÈसÈलूͧसव èटोरȣ भी पǑढ़ए... 
1. दंगाइयɉ के हमले के इकलौते चæमदȣद सɮदाम ने बताया- उस Ǒदन Èया हुआ था 
 
 

ये 3 माच[ 2002, संडे का Ǒदन था। हमɅ कुछ लोग हमारȣ तरफ आते Ǒदखे। उनके हाथ मɅ 
तलवार, हंͧसया, कुãहाड़ी और लोहे के पाइप थे। वह आकर मारने-काटने लगे। मरेȣ अàमी हाथ 
पकड़कर मुझे दसूरȣ तरफ लेकर भागीं। तभी ͩकसी ने मुझे अàमी से छुड़ाकर एक गɬढे मɅ फɅ क 
Ǒदया। मेरे ऊपर एक प×थर रख Ǒदया। इसके बाद मɇ बेहोश हो गया। तब 7 साल के रहे सɮदाम 
को ये सब याद है। इस बारे मɅ बताते हुए सɮदाम उसी बÍचे कȧ तरह नजर आते हɇ, िजसके 
सामने उसकȧ अàमी कȧ लाश पड़ी है। 
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